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Shri J.5e ngurta submits that he

will take instructions and therefore

requests for an adjournment. Adjourned to |
44,10.1996,

\
\
\

Shri MJIt.Fanga, learned counsel
@ppedaring for Respondent No,2 (Bhagirathi
Behera) submitted that he has joined in
the post of Conservator of Forest (Kendu
Leaves) Cuttack on 26.8.1996 pursuant to

the order dated 19.8.1996.
this Court

On 27.8.1996,
directed the respondents to
consider the representation of the
applicant and this Application was posted |
to 27.9.1996, As on date Shri P nga
submits théat the representation has been »
considered and disposed of by Annexuze—z/Bi
to Misc.Application 632/96 in which the |
a@pplicant has been accommodated ag
Conservator of Forests, Working Plan
with Headquarters at Cuttack vice Shri S.
Padhi, I.F.S. A copy of this order has
been forwarded to shri K.C.Mohanty,
counsel for the State of Orissa. Zhri Panaqz
submits that Respondent No.2 had joined
the post on 26.8.1996 which is before the
drder dated ”/.84’%99\; wés pdssed and by
and

virtue of this order, the @pplicant
the Respondent 2 are functioning in the

L

sime post. Since the stay order was

operative till 26.9.1996, there is no
difficulty, but once this matter is
brought to the notice of the Court, it
will not be proper to tontinue any further
this arrangement, As the representation
hds been disposed of and as the applicant

hds been accommodated at Cuttack, this
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ee2 BR7.9.96 Court perceives no further wyrigvance
H‘L:ZM f\_,,_._‘ré«\/_r‘"“ Y '
in this Original Applicationg survives - |,
. y .
for considerat ion. Accordingly the mtc:iijm :
- y LU
stay order passed on 27.8.1996 is 1 @\ !
b ) »
. 1§ rean ae
vacated and the application, for ™ r R 3,
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the caunsel for the parties.
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